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IN THE CENTRAL ADMiNISTRATIVE TRIBUNAL 
AHMEDA8AD BENCH 
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M..ST. No. 207 of 1991 

IN 	O.A. No. 26 of 	 1988 

DATE OF DECISION 12 •199 1 

Ors - 	Petitioner  

_bri ! ri.Xavir 
	 Advocate for the Petitioner(s) 

Versus 

Union of India & Ors. 	 Respondent 

Shri R.M._Vin 	- 	 Advocate for the Responwaii(s) 

CORAM 

The l-Ion'ble Mr. P.C. Jam 	 : iernber (A) 

The J-lon'ble Mr. S.Santhma Krishnan 	 : 'lernber (J) 

1. Whether Reporters of local papers may be allowed to see the Judgement? & 

- 	 2. To be referred to the Reporter or not? 

- 	 3. Whether their Lordships wish to see the fair copy of the Judgemen? 

4. 	Whether it needs to be circulated to other Benches of the Tribunal? 
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Shri Kiva Ehika & Ors. 	 : Applicants 

(Advocate : Shri M.M.Xavier) 

VS. 

I 	 Union of India & Ors. 	 : Respondents 

(Advocate :Shri R.I. Vjn) 	 : 

COAM : Hon'ble Shri P.C. Jain Member (A) 

Hon'ble Shri S.Santhana Krishnan : Irnber (J) 

M.A.ST.207/91 

I 	 IN O.A./26/88 

Date : 12.9.1991 

Per : Hon'ble Shri P.C. Jam 	 : Member (A) 

None present for the petitioner in M.A.ST.207/91, 

Shri R.M.Vin, counsel for the respondents present. 

2. 	iearned counsel for the applicant has filed 

an application dated 20.7.1991 for permission to withdraw 

the aforesaid miscellaneous application as judgement in the 

original application in which Miscellaneous application 

has been filed has since been delivered. The M.A.ST.207791 

is accordingly dismissed as withdrawn. 

KRISHNAN) 	 (P.CJA1 
frmber (J) 	 rmber (A) 
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___ 	Applicant(s) 

Versus 

Respondent(s) 

Date 	 Orders 
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